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HON’BLE MR. JUSTICE V.C. GUPTA, MEMBER (J) 
HON^BLE MR. A. K. UPADHYAY, MEMBER (At
Appl: Ms. B ab ita  A w asthi.

R esp: Sri S. V erm a.
H eard  th e  lea rn ed  co u n se l for ap p lican t. In 

p u rs u a n c e  of th e  o rder p a sse d  by th is  T rib u n a l on 13* 
M arch, 2015 , a n  inqu iry  w as co n d u c ted  a n d  concluded  on 
1®̂ N ovem ber 2016 . The rep o rt of in q u iry  h a s  been  
su b m itte d  today  w herein , he  w as n o t g ra n te d  any  pay  
d u rin g  th e  period  of h is  ab sen ce  on  th e  b a s is  of no w ork 
no  pay. The o rder is su b s ta n tia lly  com plied w ith. 
However, liberty  is g ran ted  to th e  a p p lic a n t th a t  if he  is 
d issa tisfied  w ith  th e  o rder, he  m ay  file ap p lica tio n  before 
a p p ro p ria te  forum . Notices is su e d  if any , s ta n d s  
d ischarged .
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